(d) the details of agencies involved in the investigations of the ship and the details of
facts ascertained after the investigations; and

()  whether Government has conveyed its protest to the Government of North Korea?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (e) North Korean ship MY Mu
San entered Indian territorial waters off the Andaman lslands without notification and permission
of the Indian maritime authorities. Since it did not respond to radio communications from the
Coast Guard, it was hrought to Port Blair for Joint investigation by different security agencies.

After thorough investigations, the ship was found to be carrying sugar. The Government
had taken up the matter with the MNorth Korean authorities. North Korean Embassy in India
reiterated in writing that the Captain sincerely apologized for not complying with the Indian Coast
Guard’s orders.

Desire of painter to return to India

12193. SHRI NAND KISHORE YADAV:
SHRI BRI BHUSHAN TIWARI:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that painter Magbool Fida Hussain has expressed his desire to

return to India;
(b) whether Government will give assurance for his safety; and
(c) if so, the steps taken in this regard?

THE MINISTER OF STATE 1IN THE MINISTRY OF HOME  AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (c) The Government has seen press reports
to the effect that Shri M.F. Hussain has expressed desire to come to India. The Government
would provide him with adequate security on the basis of local threat perception for him, if and
when Shri M.F. Hussain comes to India.

Air Defence Missile System from Israel under CBI Scanner
2194. SHRI A. ELAVARASAN : Will the Minister of DEFENCE be pleased to state:

(a)  whether Government has entered into contract for the supply of Air Defence Missile
System from Israel Aircraft Industries;

(b) if so, the details thereof;
(c) whether it is also a fact that the industry is already under CBl investigation; and
(d)  if so, the details thereot?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) and (b) Defence Research and
Development Organization (DRDO) has undertaken joint development of missiles
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viz. Long Range Surface to Air Missile (LRSAM) for Indian Mavy and Medium Range Surface to
Air Missile (MRSAM) for Indian Air Force with M/s Israel Aircraft Industries (141, lsrael.

(c) and (d) Central Bureau of Investigation (CBI) has registered a regular case
relating to the procurement of Barak Anti Missile Defence System for the Navy in which M/s I4l,
Israel is also involved. The case is pending investigation.

Use of defence aeroplanes/helicopters for private use
2195. SHRIP. RAJEEVE: Will the Minister of DEFENCE be pleased to state:

(a) what are the criteria for making available the services of helicopters/ aeroplanes in
case of emergency requirements in any part of the country;

(b) what are the reasons for not making available the aeroplane, when the Thekkady
disaster took place in Kerala;

(c) what are the reasons for allowing the Defence aeroplanes/helicopters to transport

the motor vehicles for private use;
(d) the details of the aircrafts allowed for private use for the last one year; and
(e)  theamount collected, if any, by way of transportation charges?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (c) As per extant instructions,
Air Force aircraft can be made available to meet requests from State Governments/Union
Territories  for assistance in  grave emergency or catastrophe. FEvacuation of
casualties/transportation of dead bodies is considered generally in cases of locations which are
remote/inaccessible, against payment. In case of Thekkady disaster in Kerala, although the
Government of Kerala had initially requested for transportation of dead bodies of metropolitan
cities, since Cochin was well connected on civil airline network, and it would have taken time to
withdraw the IAF aircraft and because of other operational reasons it was decided that the best

way would be to use civil aircraft.

(d) and (e) Based on the request of Indian Olympic Association, one helicopter each has
been provided for aerial photography for the purpose of live telecast of Bangalore marathon in
kMay, 2002 and Delhi Half marathon in Movember, 2002. Bills for airlift are raised as per
Government orders and rates notified.

Army officers obliged by gifts by US arms companies

12196, SHRI LALIT KISHORE CHATURVEDI: Will the Minister of DEFENCE be pleased to
state:

(a) whether the news item published in newspapers is correct that army officers were
obliged by gifts from American companies during purchasing of military items from United States
of America;

(b) whether Government has initiated any inquiry on the basis of the same;
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